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IN THE CENT L ADAINISTRA 

ALLk1HABAD BENCH, 

ORIGINAL APP ICATION AO. 

this the 20 	of ilarc 

HON'BLE AR. JAFIQ UDDI 
HON'BLE MAJ. GEN. K.K. SR 

Pramod Kuma Sharma, aged 

Chandra Gau , resident of 

District Bulandshahar, 

Khurja, 

lB TRIBUNAL, 

AJAHABAD. 

of 1 993, 

200i, 

vLBER ( j ) 
rA,S TAVA , 	,E3 ER (A ) 

bout 33 years, 3/0 Sri Harish 

Tillage Fatehgarhi, P.O. Kalena, 

ostal 	'-lead poet Office, 

Applicant, 

Advocate 	B.P. 

is through 

h, New Delhi. 

t Master Gene: 

dt. of Post 0 

t master dead 

astava. 

sus. 

Secretary::Ministry of Post 

al,Agra. 

flees, Bulandshahar. 

Post Office, Khurja, 

...Respon 

Union of In 

and Telegra 

2. po 

3. su 

4. Po 

By Advocate : Km. S. Sriv stava. 

E R ( ORAL ) 

RAFIL UDDIN AE AB R (J) 

It appears that 

was publish d in the dail 

post of Res rved postal i 

also applies. for the sal 

basis of ti marks obtai 

Accordingly the appoint" 

applicant •y the supdt. 

(respondent no.3) on 2.7. 

after his s lection, he 

original ce tificates 

Examination and Aarksh 

the year 1982, an advertise 

ems Paper for filling-up the 

stts. 	The applicant was 

Post and was selected on the 

in the High School Examination. 

nt order was issued to the 

post offices, Bulandshahar 

• The applicant claims that 

s required to deposit the 

igh,. school and Intermediate 

ts. Accordingly, he $ubaitt 

ents. 

nent 



• 
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the origin 1 certificates & Aarksneets of High School and 

Intermedi 

of L.A., wn 

11.7.1983. 

the applica. 

Local Train 

oruer dated 

training on 

to be sent 

After compl 

posted as 

O.A.). In tc 

from Euland 

was discharc 

e examination alongwith the provisional mar sheet 

• 

6.9.1983. Tne applicant completed the aforesaid 

29.11.1983. The applicant was also orciere 

or practical training vide order dated 22.11.1983 

ting the practical training, the applicant Was 

stal Assistant on 12.12.1983 (Annexure-6 to the 

e meantime, the applicant was also transferred 

hahar to Khurja, Head post Office, where he 

ing his duties as Postal Asstt. 

ch he had passed from Meerut university, 
Vi-ek 

After the apjticant having been medically 
1 

t was ordered, to send for training to -leer 

ng Class we.f. 15,9,1983 to 29.11.1983 vis e 

letter dated 

the original 

could not de 

no copy 0 

2. The applicant claims that he had received the 

8.6,1984 :LI 	he was asked to submit 

High School marksheet. The applicant, how Er,  , 

sit the aforesaid document because he ha 

gn School alarksheet. The applicant was, 

however, Vi 

Post :,aster, 

4.8.84 passe 

the applican 

which has be 

Tae applica 

letter dated 

Bulandsnanar, 

applicationLE? 

_vent as well 

copy of which 

The applicant 

hence he sent 

1.9.1984, but 

is further st 

Post Office, 

e order dated 6.8.1984 communicated by the 

Khurja that or the basiS of the order date 

by the Supdt. of Post Offices, Bulandshaha • 
is being relieved of his duties, a mopy of 

n annexed as Annexure no. 1 to the O.A. 

t claims that he was never served with the 

4.8.84 issued by the Supdt of Post Offices, 

The applicant, thereafter, submitted an 

.8.84 in wnica he had requested for reinst te-

the paymea-: of salary w.e.f. 1.7,84, a 

has been annex d as Annexure no. 13 to the O.A. 

no reply was given to the said notice. It 

did not receive any reply from the respondents, 

a legal notice under section 80 C.P.C. on 

ted that the respondent no.3 namely Supdt. 

ulandshahar, lodged an F.I.R. against the 



applicant on 

basis of the 

under sectio 

Additional J 

acquitted 

the 0.A.). 

claimed that 

bearing no. 

District jud 

acquittal of 

also rejecte 

a copy of wh 

O.A. After 

application 

ing hiril that 

of Postal A 

no order fo 

gave a remi 

The applican 

7,12.1984 (tai llexure-14 to the 0.A.). on th 

aforesaid F.T,R., a criminal case no. 2695/'1 

i 420/467/468 of 'PC was lodoed. The Vth 

dicial Aagistrate, Bulandshaaaramale, howeve 

a the applicant on 10.4.1982 (Annexure-15 

t is claimed that the revision petition. It is 

the GoJernment filed a revision petition 

01 of 1992 in the Court of VII Additional 

e, Bulandshahar against the order of the 

the accussed, but the revision petition was 

by the Court by 	order dated 19.10.1992, 

ch has been filed as Annexure no. 16 to the 

n 12.11.1992 before the respondent np.3 reerst-

the applicant should be reinstated on the post 

tt, alongwith the copy of the judgment. &Lee 

reinstatement Di the applicant was passed, 

er on 30.12.1992 (Annexure-19 to the 0. h.) 

was also duly' -nformed by the respondent n 

his acquittal, the applicant has submitted an 

vide his letter dated —1.1993 that the file of the 

applicant was sent to the 'AG, Agra. 	Thereafter, the 

applicant mad- a representation to the PMG, Agra on 

14,1,1993 reg rding his reinstatement, but no reply has 

been received by him. Therefore, the applicant again ma e 

another representation to the respondent no.3 on 27.1,1913. 

The applicant was informed vide his letter dated 17.2,19'3 

that his repr sentation habit  been rejected by the PMG, Ag 

a copy of whi h has been a:iexed as An exure no. :;.3 to u e 

O.A. Hence, ae applicant has filed this O.A. with the 

prayer that e order dated, 4.8.1984 passed by the 

respondent no 3 be declared as null and void and the 

directions be issued to the respondents to pay him the 

:salary and allowances w.e.f. 6.8.1984 till he is reinstat 

The applicant also claims that his salary w.e.f. 1.7.34 

to 5.8.84 sho ld also be paid to him along with interest 

on the afores id amount. 
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3. 	The respondents 

stated that the selectio 

in euestion, was made on 

High School examination 

admissible to the candic.  

Graduate degree. The ap 

their Counter reply have 

of the candidates for the post, 

the basis of the merit in the 

d 10 additional marks were 

tes, who possessoatnE 

icant mentioned in the prescribed 

cured 66% marks in tne High 

the Intermediate examination 

c.tion. The applicant also 

py 'of the High School iarksneet 

-ecured 330 marks (66%) out of 

was issued by the J.A.S. finer 

le  1975. It is  stated that 

a the candidate. selected on top 

candidate at the bottom had 

other caste community candidates. 

cured 330 marks out of 500 in 

application teat he had 

School examination, 

and 47% in the B.A. 

submitted the photostat 

in support of his havinc 

500 marks. The markshee 

College, Khurja in the 

in the aforesaid selectio 

had secured 82.8% and the'.. 

secured 74% in respect o:E  

Since the applicant had s 

the High School examinati 

-d by him in his applicat 

the Meerut University, h 

secured 66% marks in the 

10 bonus marks ad:aissibl 

he secured 76% marks and 

4. 	The respondents' 

marksheet of the applica 

Allehabad for verificatio 

22.7.1983, but no reply 

applicant alonciwith other 

imparted tr ining and at 

was engaged on daily wage 

to meet the acute snort g 

applicant a so submitted 

High School marksheet, wa 

Allahabad f r verificatio. 

which was s omitted by th 

obtained by tie applicant 

further case is that the 

t was sent to r.p. Board, 

vide letter -.:xxx dated 

s received. Hence, the 

selected candidates 441eor 

r completing his training, he 

basis (;fs. 2.75ps. per hour 

,e,f. 15.12.1933. The 

nother nnotostat copy of his 

ch was also sent to U.P. Board 

on 29.3.1984. The marksheet 

e-oplicant lateron, the marks 

shown as 230 marks out of 500. 

as per the information furnishe 

on that he was a Gruaduate f o:ct 
li 

merit was determined having 

High Scnool examination, pluS 

to a Graudate candidate. Thus 

Tcis placed in the select list. 
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in tne Aigh School t,xamina_ion. 	The TT.F. Board, Allahat)ad 

confirmed the marks obtailed by tee applicant as shown in 

the marksneet which he sub-dtted lateron, in whica 230 marks 

out of 500 were mentioned. Taus, the applicant obtained 

the appointment on the basis of the forged and fabricated 

documents namely the photostat of the marksheet of the 

High School examination aloingwitn his application for 

appointment. Since the appointment of the applicant was made 
1 

on the basis of marks obtained in the High School as 

(330/500) and 10 additiona: marks were given as Bonus being 

Graduate candidate, he was asked to produce the origin 1 

High School certificate and marksheet and a-ttested copi 

to whice he sub P itted oric:_nal High School certificate and 

attested copy of Aarksheet In the copy of marksheet of 

High School, the marks obtained by the applicant was shown 

as 230 out of 500 and percentage of marks obtained as 46 

only. The applicant was, '21erefore, relieved on the post of 

Reserved postal Asstt. vice order dated 4. v1984 and the 

matter was re orted to police. 

6, 	We 11 	 t.:.2 learned counsel for the 

Parties and have perused the pleadings on record. 

7. 	It h s been venemqntly contended by the learned 

counsel for t • e respondents that since the order of 

ter.aination o t 4e applicant 	passed on 4.8. 1984 and 

he has filed le present C.A. in the year 1993, ti-,e same is 

not maintaina le being grossly barred by time. on this 
for 

point, the le Pled counsel /the alYplicant has argued 

that since tn criminal case instituted 

decided on 10 4,1992 and t ie revision petition filed by 

him was,  

the Governmen was decided on 	19.10,92, we are, oweveir, 
c.."1,,AtA 

not in agreem nt tb the lea rned counsel for the awlicant 

on this point because tee criminal proceedings on the bas 

of the certai set of facts can be instituted alongwith 

the depattm n al proceedings. There is no legal bar for 

parallel proc cdings. ikerefore, there Was no reason 

is 
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for the app 

case pendin 

is pertinen 

a legal not 

on 1.6,84, 'DI 

initiated 

legal notic 

action aros 

communicati 

basis of th 

no.3, he wa 

icant to wait to out-come of the cri 

against hi la for filing the present 

to mention that the applicant had a 

ce under section 80 of CPC to the re 

t no other suit or any other proceed  

gainst the respondents on the basis 

e. in our conidered opinion, the ca 

to the applicant, when he received 

n dated 6,8.84 intimating him that 

order dated 4.8.84 passed by the re 

beinu 

minal 

O.A. It 

lso sent 

sponden s 

ings we e 

of such 

use of 

the 

on the 

spondent 

AE ER (A) 
GIRISH/- 

the reasons stated above, we find that the 

is not maintainable being time barred. Th 

ssed. No or er as to costs. 

- )2_44LC-4• 

AEMBER (J) 


